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CENTRAL ADMINISTRATIVE TRIBUNAL 
~ABPD B ENGH ALIAHABfID. __ 

Original Applicataon No.1336 of 1999. 

A ....... l,_la .... h .... a;..;.;b...,.a_,d,_ t=h=is""- t=he , =2 ..... 8t=h---- dQY. of J\1QL2004. 

Hon 'klle !,'lt'. Justice S.R. Singh, V .c. 
Hon1ble .Mr. D.R. Tj..YJ~J:J...,_ . .f .• M. 

Chandra Pal Gangman 
Gang No.61, sen cf Dambar Singh-, 
Khand Engineering (Railpath) 
Mathura Chawni, lvBthura. 

2. 

• •••••• Applicant. 

(By Advocate : Sri R.B. Singh) 

Versus. 

Un i.on. of India through General Wanager 
North ~ast Railway, Gorakhpur. 

Public v:ork Inspector, .M3thura Chawni, 
IE.thura. 

3. Section Engineer, 
North Eastr-- Railw~y, 
Chawni Station, Nathura. 

• •.•.••• Res i;onde nts • 

(By Advocate : Sri V.K. Goel) 

_o _R_D _E_R_ 
(By Hon 'b le Mr. Justice S .R. Singh, V .c .) 

List has been revised~ None appears for too parties~ 

We ourselves pe ru se d the pleadings with a view to deciding too 

O • A. on merits • 

-.._ 

2. The O.A. is directed against suspension order dated 

19.06.1999 pas~ed by Competent Authority in exercis~ _ of 

powers conferred by Rule 4 read with provision of Rule 5 (1) 

of the Railway Servant (Disci line and ppo a L) Rules, 1968. 
) . .. _. <) 

..,.: > . . cigfins.t -'--- 
The applicant ha.tl. an e Lte rne t Ive remedy of appeal£f.he impugned 

order of suspension under Rule 18 of Railway Servant 

{Discipline and Appeal) Rules, 1968 {7hicb he. has failed to 

avail • 

•• • >• ... :. 
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The charge according to the counter affidayit -io 
I / 

the ap: lie ant misbehaved with his imoediate that 

superiors. '.. 

4. We find no good ground made out for interferance ,,.~v 
t.e t~ departmental enquirv. The O.A. fails and is l- . 
dismissed. We, however, make no order as to costs. 
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Member-A. 

M3nish/- 
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